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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 120/2026
IN THE MATTER OF:

SHAMS-0-QAMAR

Versus

STATE OF UTTAR PRADESH & ORS. ...Respondent(s)

REPLY ON BEHALF OF RESPONDENT NO. 2-DISTRICT MAGISTRATE
AZAMGARH, STATE OF UP WITH SUPPORTING AFFIDAVIT.
MOST RESPECTFULLY SHOWETH:

That I, Ravindra Kumar, S/o Shri Shiv Nandan Prasad Singh, aged about 45
years, presently posted as District Magistrate, Azamgarh, Uttar Pradesh do

hereby solemnly affirm and respectfully submit as under:

1. That I am posted as above and I am well conversant with the facts and
circumstances of the present case and am competent to swear the present
affidavit.

2. That the accompanying compliance affidavit has been drafted by the counsel

on my instructions. The contents of the present affidavit are true and correct

g are derived from the official records and no material fact has been

peled therefrom.
:-. Th present reply is being filed on behalf of the District Magistrate,
- garh, State of Uttar Pradesh, In compliance with the Order dated
4.03.2026, whereby notice was Issued to the answering Respondent.
4. That the applicant has raised concerns about public pond at Gata No.
208 area admeasuring 0.0890 hectare in Village Nizamuddin Patti, PS

Sarai Meer Tehsil Nizamabad, District Azamgarh, Uttar Pradesh which
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has been encroached upon by filing the soil and raising the
construction by the private encroachers at the instance of the
Respondent No. 4.

5. That it is submitted that in the revenue records of village Nizamuddin
Patti, Pargana and Tehsil Nizamabad, District Azamgarh, Uttar
Pradesh, Gata No. 208/0.089 Hectare is mentioned in Garha Khata,
which is land for public use. The Khata No. 208 is surrounded on three
sides by Khata No. 193 of area 1.437 hectares which is recorded in the
inhabited account in the revenue records. True copy of the Revenue
record is attached herewith and annexed as Annexure P/1.

6. That on the basis of the report of the Regional Lekhpal regarding illegal
encroachment on 0.004 hectare area by the opponent No. 06 out of
Gata No. 208 area 0.0890, computerized case No. T202315060201218,
Government vs. Ishtiag Ahmed was registered in which the then
Tehsildar, after hearing both the parties, found illegal encroachment
on 0.004 hectare area by the opponent No. 06 out of Gata No. 208
area 0.089 hectare and passed the eviction order on 09.11.2023. True

copy of the eviction order dated 09.11.2023 is attached

herewith and annexed as Annexure P/2.
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Tehsildar. After hearing both parties and examining the lower court's
file, the Additional District Magistrate (V/R), Azamgarh, found the

eviction order passed without a field book to be illegal. ADM set aside
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the eviction order dated 09.11.2023 and passed an order dated
29.10.2025 to return the file with instructions for further proceedings
after re-demarcating the plot in question from the designated point
and preparing a field book. True copy of the Order dated
29.10.2025 by ADM is attached herewith and annexed as

Annexure P/3.

. That in compliance with the above, a five-member revenue team was

constituted under the chairmanship of Revenue Inspector Sarai Mir.
True copy of the Office Order dated 16.03.2026 is attached
herewith and annexed as Annexure P/4.

That furthermore, on 18.04.2026, by fixing permanent points, the
revenue team re-demarcated the plot in question and prepared a field
book and on 20.04.2026 and submitted its report along with field
book/nazri map, spot memo, in which respondent No. 6 has
constructed a permanent house by illegally occupying a total area of
0.008 hectare and another Ashad and Mohd. Arshad and Mohd.
Faheem, sons of Abulaish, were found to have illegally constructed an

area of 0.011 hectare. True copy of Report submitted by the

found that 0.004 hectare of the plot in question was under illegal

occupation, while currently the encroacher had occupied 0.004 hectare
of additional land, and passed an eviction order dated 02.05.2026,

evicting the opponent No. 6 from the 0.004 hectare area of the plot in

é.
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question, and directing the Revenue Inspector and Lekhpal to file a
separate suit in respect of the remaining 0.004 hectare of land. True
copy of the Order dated 02.05.2026 is attached herewith and
annexed as Annexure P/6.

11. That an eviction order was passed on 18.11.2023 in respect of illegal
encroachment of Mohd. Ashad, Mohd. Arshad and Mohd. Faheem on
the plot in question, against which the restoration application filed by
Mohd. Ashad was dismissed by the court on 25.06.2026 and an order
was passed to keep the earlier order dated 18.11.2023 intact. True

- copy of the Eviction order dated 18.11.2023 and Order dated
25.06.2026 is attached herewith and annexed as Annexure
P/7 (Colly).

12. That under the provision of Section 67(5) of the Uttar Pradesh Revenue
Code, 2006, the respondent Mohd. Ashad son of Abulaish has 30 days'
opportunity to file an appeal against the order dated 25.06.2026, only
after which it is possible to get the order dated 18.11.2023 complied

with as per rules.

:
.‘-_‘ C

:

Plot in question. In compliance with the principles of natural justice,

further action will be taken as soon as possible after providing an
opportunity for hearing. True copy of the Case Status against

respondent no. 6 is attached herewith and annexed as

Annexure P/8. é



117

14. That against the sald eviction order dated 02.05.2026, an appeal has
been filed by the son of respondent No. 06 and respondent No. 08 of
the present petition before the District Magistrate, Azamgarh under
Section 67(5) of the Uttar Pradesh Revenue Code, 2006, Computerized
Case No. D202615060002336, Mohd. Shahid vs. Tehsildar, which is
presently pending before the Additional District Magistrate (Finance
and Revenue), Azamgarh, for which the next date of hearing is fixed
as 08.07.2026. True copy of the status of appeal filed is attached
herewith and annexed as Annexure P/9.

15. That against the said eviction order dated 02.05.2026, Writ Petition
No. C 23069/2026, Ishteyaq vs. State of Uttar Pradesh, was filed
before the Hon'ble High Court by the son of respondent No. 06 and
respondent No. 08 in the present petition, praying to stay the
execution of the eviction proceedings. To which an order has been
passed by the Hon'ble Court on 10.06.2026, to not to take any punitive

action against the petitioner till the disposal of the application filed on

A 2026 or till 31.07.2026 in the appeal filed by the petitioner under
(@A
{ 7(5) of the Uttar Pradesh Revenue Code, 2006. True copy

? tatus of Writ Petition is attached herewith and
>| ON ariheXed as Annexure P/10.
\QA 16. That in pursuance of the above order dated 10.06.2026 passed by the

Hon'ble High Court, it is not possible to get the eviction order dated
02.05.2026 passed against the respondent No. 6 complied with till the
disposal of the application dated 21.05.2026 and the appeal filed

before the Appellate Court. True copy of the Order dated

&
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10.06.2026 is attached herewith and annexed as Annexure
P/11.

17. That it is further submitted that the petitioner himself had illegally
encroached upon 0.003 hectare of plot no. 249/0.019 hectare
mentioned in the Chak Marg account by constructing a house and
occupied it. In this regard, a computerized case no.
T202315060201989 Government vs Shams o Qamar under Section 67
was filed against the petitioner. After hearing both the parties, the
petitioner's illegal encroachment by constructing a permanent house
on the Chak Marg meant for public use was found to be illegal and an
eviction order was passed (Annexure-14). It is clear from the above.
Thus, the petitioner himself has not come before the Hon'ble Court
with clean hands. True copy of the status of Eviction Order dated
19.05.2026 is attached herewith and annexed as Annexure
P/12.

18. That the petitioner has the opportunity to present his case in the

pending appeal and obtain the relief sought. However, the petitioner

has filed the present petition in question without following the above

documents available in the office, and the same are being respectfully
submitted before this Hon'ble Tribunal for appropriate consideration

and further necessary orders as may be deemed fit in the interest of

justice and environmental compliance. \'Jo
VS
. 0
i DE ENT
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VERIFICATION:

Verified at.........coe.e. on this.............. day of June, 2026 that the
contents of the above affidavit are correct to my knowledge as derived
from the official record available in my office and believed to be true.

No part of it is false and nothing material has been concealed

therefrom.
Date
03.07.2026
DEPONENT
Through Counsel
District Magistrate

Azamgarh, Uttar Pradesh
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High Court of Judicature at Allahabad

PENDING

Case Status - WRIT - C ( WRIC )-[23069/2026]
[ Diary/Token No.: 13044252025 |

Annexure P/10
B T

25

Generatod on : 04-06-2026 &t 05:17:03 pm

Advocate - SAURABH KUMAR PANDEY(A/S0682/2015 )

Fitng No. CIVIL12/13560712026 FlEng Date : 27-05-2028
CNR UPHC083266712026 Date of Reglstration : 30-05-2026
Case Stalus

Flrst Hearing Date

Nex! Heartng Data

Stage of Caso Newly Fresh

Comm

Bench Typa Singlo Bench

Causeht! Typo Frosh List

Stalo UTTARPRADESH

Distne! AZAMGARH
Petifioner/Respondent and their Advocate(s)

Petitioner Respondent

1. ISTEYAQ 1. STATE OF U.P. AND 3 OTHERS

2. DISTRICT MAGISTRATE/COLLECTOR
3. ASSISTANT COLLECOTR-FIRST
4. GRAM SABHA VILLAGE-NIZAMUDDINPATTI

Advocate - C.5.C,(CSC2012 | RAMESHWAR PRASAD SHUKLALAR10§1/2012 )

Category Details

[ catogory | writs relntag 1o Unar Pradosh Rever.e Code 2005 and U Pradesh Revenue Coda Rugs 2016 (110400)
Sub Cologory [ nccotanecia 110460)
Order/Judgement
1] Data Order/Jedgernont | Combinad Ordar/Judgment Shaat

OrdoriJudgomant Not Found!

Ouomsme Sieha rrow 6 botod en dils 2wnladla on CCUS tenem

Proried on D4.00-2075 af 0516 Q2 pro



2026:ANC: 126576

HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 23069 of 2026

Istcyaq

..... Pctitioner(s)

Versus

State Of U.P. And 3 Others

.....Respondent(s)
Counsel for Petitioner(s) . Saurabh Kumar Pandey
Counsel for Respondent(s) . C.S.C., Ramcshwar Prasad

Shukla

Court No. - 38
HON'BLE PRAKASH PADIA, J.

1. The only prayer made by counscl for the petitioner is to
dircct the respondent no.2-District Magistrate, Azamgarh to
pass appropriate orders on the application for interim relief
filed in the appcal under Scction 67 (5) of the U.P. Revenue
Code, 2006.

2. 1t is argued by counsel for the petitioner that aforesaid
appeal was filed against the order dated 02.05.2026 passcd by
the Tehsildar, under Section 67 of the U.P. Revenue Code,
2006 and in casc interim relicf is not granted petitioner will

suffer irreparable loss.

3. Heard learned counsel for the parties and perused the

records.

4. From perusal of the record it transpires that in the statutory
appeal filed by the petitioner, which is pending consideration
before the respondent no.2, the application for interim relief
was filed on 21.05.2026, which is still pending.

5. In this view of the matter, appellate authority before whom
aforesaid appeal is pending is directed to pass appropriate
orders on the application for grant of interim relief within a

period of four weeks from today.

Annexure P/11
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Dailully signed by :-
PRAMOD TRIPATHI
High Gourt of Judicature at Aflahabad

139

WRIC No. 23069 of 2026

6. Till 31.07.2026 or till disposal of aforesaid application,
whichever is carlier, no coercive action shall be taken against
the petitioner.

June 10, 2026

Promod Tnpathi

(Prakash Padia,J.)



L - =

140 yommmmmmmmm N

EEgE
*,

Ll

TUTEY ; - dgHIgR
fori= e F1am:- 791 Rig
TUSH TG , SIS -3TTHTE , agdie FAumamarg
S a1g HEI:- T202315060201989
a1g S:- 1989/2023
TIHR TATH TR, FHE ol HT, TEoram
IET YT IToRa fRe - 2006 , AT URT-- 67
amaw faRr- 19/05/2026

g

2 fo vivon FomgEEt R 3oto 249 TFE1-0.019080 3
2 Tfaardt gRT THE1 0.00380 W Wddrd! TIHH, FHEw], H’e’wa%aﬂmﬁnﬁm
GWWWWWWWW%LWWm afd &3 81
éa@?ﬁ%gwaawa?h:ﬁamaqaﬂwaﬁamwélmaﬁfﬁﬁwﬂ
SRoHonTH 20 SRt fasam |

Hﬁﬁ‘cﬂﬂ%ﬁﬂﬂ?ze.oz.zomaﬁmmﬁﬁomgwmw

gl Srgure 35 RO mRodlonTd 19 & INMUR R Faferd gen, forad
%ﬁ i B Rty rﬁ@'@ﬁaa?grﬁés@ra
Gk Gl

T FeT i SauTe gni Ruté At 20.11.2022 faega ot o agfare Faifer smufereal a1
T LTS 3 feeh T T A4fR T T T ORI ol T R 3] & 3R AT ) el o T
I T PO T BT | STRIEd b HebT U MU T H & GaHT § | U GRI
e R FTeaRE & i i o IS e e &1 T IE a1 9 Hieb 249 B Al B
Uga @ AT 20 9ad e 1985  THE) F BIRA A1¢ JUidd GHHRT $1 FH 39 a9 &
T o Sl G GRT 71 T U1l G G ST 9 A1 249 P Y00 8l SHRR S
1 yer 3 2010 A QY F A1 B T S O] e RE FI IS 3ElY Tl § oM W 10
&) 1 % T A TR T © 9l 317 U ARe HiRTH e e of e © oY e fermm
T TReTT 244 S @ 6 3] 4 & TR Bl [T SMaTe T1et et 103  HfAferd &1 S
2 A famefTor o e & w1 Wi 240 F o) & TR B el G 244 7 P T EA <
T2 S 31 ORE OYE § Y I B & Fore Tl SR i1 el el & | Hi P
PICHITE Tow € Sufid! e ot SR SEHe @ 3 TS Bl WS @ Jfee &
T TTTeT TEAT 208 S QT ¢ e Suft omm war &t oy B 1 R R fameiior s
SENE 3R 3P TSP gRT TP I S deanl @ foal T 7)) et g s
25.07.2022  STURIG 3 HTE TR HHR GR 31 S T} & Al BIS FRIATE! 7 811 TR B
R Uiée & HIea | @1 T R IR 39 §HY 1) e R &3 WE
EARIE Tt 3 Tt e e} RO AT 07.12.2022 F T8 FEd gY Ui i Tt
35 oft SR 3rEHe T Wo HIUH 3l GRI T HEAT 208 He Fomadl ugt # SifaseHor
T UaHT [RET0 R TR T § | Sraeiie & ferg wuft Rl wem gl

et B R 17.02.2024 P SMURIGA] TRISHR gRT SR W & Fel (& Maf fdes
ROid Ri%.04.12.2025 Mowilo TR TR 77 5 sighg am FAemgEHTgT gl
RTHEET AeiTe | RO f1e.04.12.2025 FHTeue €1 Hiwie 3 &k Oftd &1 i 31
Tafery b e TR ST TTeT TSN, 249 TN 0-0190 o fesper el T 8T fohsll Xg &1
FIE @y T € R 7 & IHArt § sufedl gr1 B8 uadn o fea @ e
THART 1985 N THEEl & a1E VTS BB depTele U gR1 Aftfd R s gt U1 3R
3GSF I8 SIGRT 2019.2020 H 4t TR 3EHE Bty H 5y | WHidd B SRS
FfEfd g ® 1 4T 67 Bo Ho IeRd TR 2006 TEUITER Heled &1 I8 SMUBR &l § b I8
T UaTad @) et TTaet @) geudn & @ Sifishrur @ S Aft el TRl H 9 DS
A gE B IR TR &S gwémqaﬁnﬂmmﬁs‘&mﬂmmﬁﬁm
T m 1 Fife @1 4T 3afRieal P T el Ho.248 W TS 7T ST SHufereal
& f@aT T grT dftva R g2} ok Sgfam ok f&e Sa HE G

AHY SMfynd @t RETd 87 H qure : & fo.
aﬁmmﬁ%ﬁmﬁﬂﬁ%ﬁ?@%ﬁﬁ%&%&mg

nnexure P/12

28



1 41 NI e

WA

aﬁqtﬂ%iﬁiﬂwmﬁ@mﬁzs.o7.zozsaﬁqﬁﬁa‘mﬁtﬁtﬁt‘aﬁmﬁﬁm§uaﬂ?§
dmie & W Raié aE @ ok o fire 3 o grr i RO @t wrel e

d
M

T PITEHTE) R4 Sl 249 IHaT-0.019080_ e H wHAT & T F 4t W
0.00320 TR Faall & ¥ & SNYR TR U] IRFHHR, HHE ], Feodl Tl
IR, TR PR ATeE 31 Sl Pewl § de@d foral Sl 8, &ifafd TRy Go 2250%0(
2) &R &) T TR o) ARG a1 el & | FTAIER $Ro Ho HUH-21 SIRI gl 316 1
T o e 3t e O 1 AR onew & fawa fbdt @t ol & At o
e e 3 e o oy @) A A 30 e & SreeTd Srier aTf@d R Sgd
TG &% I 3 | dTE age &iffel /et wae sifieramR H wferd gl

(@ f¥fe)
HeTae Bty (FuH A deHieeR
[EEICI I EaE ]
Disclaimer :
IURIG G A YUY § 9T IV T SRgeiGd WaH YOI (Reems)

mmwwaﬂmﬁa%,wmaﬁaﬁéﬁﬁﬁmqﬁa’nﬂlmﬁm
I @t gy W OTaery / rarerd) 1 uArae / umraferdy § $ e gt 1

29



